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tn pursuance of the provisions of the clause (3) of Article 348 of the Constitution, the Governor 
is pleased to order the publication ofthe following English translation of notification no, 6S3/89-1-28, 
dated September 1, 2005: 

No, 653/59-1-05 
September 1.2005. : 

In exercise of the powers under section 37 read with sub-section (2) of section 10 of the 
Uttar Pradesh Khadi and Village Industries Board Ast, 1960 (U. P. Act no. 10 of 1960) and with 
the previous sanction of the Government the Umar Pradesh Khadi and Village Industries Board, 
hereby makes the following regulations with a view to regulating recruitment and conditions of 
‘services of persons appointed to the subordinate services of the Board : 

‘THE UTTAR PRADESH KHADI AND VILLAGE INDUSTRIES BOARD 
SUBORDINATE SERVICE REGULATIONS, 2005 

Part I-General 

1. Short title and commencement.—{ /) These regulations may be called the Uttar Pradesh 
Khadi and Village Industries Board Subordinate Service Regulations, 2005. 

(2) They shall come into force at once. 

2. Status of the serviee—The Uitar Pradesh Khadi and Village Industries Board 

‘Sobeeuintts Serwioe anpataine Croupe °C" pies 
3. Definition. !) In these regulations, unless there is anything repugnant in the subject or 

context 
(a) “Act” means the Uttar Pradesh Khadi and Village Industries Board Act, 1960;



    (0) “appointing authority” means the Chief Exceutive Officer; “ 

{(e)"citizen of india” means a person who is or is deemed to be a citizen of India under 

Part Il of the Constitution; 2 
(d) “Constitution” means the Constitution of India; 

(e) “Degree” or “Diploma” or *Cenifieate” means a Deyree or Diploma or Certificate 
as the ease may be, from a University established by law in India or from a Government 

~ fasttution or any other University or an Institution recognized by the Government in this 

‘behalf; f 

{"Goverment” means the State Government of Uttar Pradesh; 

{g) "member of the service” means a person substantively appointed under these 

elations or the regulations in force prior tothe eommencement ofthese regulation 19 

‘a postin the cadre ofthe serviee: 
(i) “service” means the Uttar Pradesh Khadi and Village Industries Board Subordinate 

Service, 
(“substantive appointment” means an appointment not being an ad hoe appointment 

fon a post in. the eadre of the service, made afer selection in accordance with the 

regulations; 
(Q)“year of recruitment” means a period of twelve months commencing fom the first 

day of July ofa calendr year, 
{G) Words and expressions defined in the Act but not defined in these regulations shall have 

the meanings assigned to them in the Act ; 

: Parr It—Cadre 

4. Cadre of service—{/) The strength ofthe service and of each category of posts therein 

shall be such as may be determined by the Board with the previous approval of the Government 

from time to time, : - 

(2) The strength of service and of cach category of posts therein shell antl order Varying 

the same case passed under sub-reyulation (1) be as given in Appendix 

{() The appointing authority may lave unfilled or the Board may old in abeyance any 

‘vacant post, without thereby entitling any person to compensation; 

(i) The Bourd with the previous approval of the:Govemient create such additional 

permatient or temporary posts as it may consider proper. 
Awe Ill—Reeruitment 

: Source of recruitment — Recrsitment to the varkeus-stegoris.of posts in he service 

hat) be made fromm the-saorces 96 specified. ayainstvdhetelowant posts, in column 3 of 

Appendix “B”. 
«6 Reservation. —Reservation for candidates belonging tothe Scheduled Casts, Schodula! 

“Tribes und other categorics shall bein accordance witlr the-drdem'of Govemment in force at the 

time of recruitment. 

  

Part 1V—Quatification 

fatlonality.—A candidate for direst recruitment to a postin the service must be: 

(a) acitizen of India. or : 

 



  

   > sms) _are ere, 3 feet, 2005 f0 (10, 1927 were) 1527 
(8) a Tibetan refugee who came over to India before the Ist January, 1962 with the 

intention of permanently setling in India, or 
(© )eperton of Indian origin who has migrated from Pakistan, Burma, Sri Lanka or any 

of the East African Countries of Kenya, Uganda and United Republic of Tancania 
(formerly Tanganayika and Zanzibar) with the intention of permanently setling in India: 

Provided that a candidate belonging to category (b) or (c) must be a person in whose favour 
4 certificate of eligibility has been issued by the Government : 

‘Provided further that » candidate belonging to category (b) will also be required to obtain a 
erifcate of eigbilty raed by the Deputy Inspector Genes af Police, Ieliyene Branch, 

‘Unar Pradesh: 
Provided also, that if candidate belongs to category (c) no cerifeate of eligibility will be 

issued for a peroid of more than one year and the retention of such a candidate in service beyond 
the period of one year shall be subject to his acquiring Indiai citizenship, 

» Noni+A eandidate-in whose case a certificate of eligibility is mecessary but the same has 
neither been issued nor refused, may be admitted to an examination of interview and he may also 
bbe provisionally appointed subject to the necessary certificate being obtained by him or issued in 
his favour. 

‘8. Academic qualification.—A candidate for direct recruitment 0 post in the service 
‘must posses the qualifications as specified against the relevant posts in column-4 of Appendix “B”. 

9. Preferential qualifications. —A candidate who has- 
(i) served in the Territorial Army for 2 minimum period of two years, or 

(io) obtained a “B™ cenificate of National Cadet Corps shall, other things being 
equal, be given preference in the matter of direct recruitment, 

10. Age—A candidate for droct recruitment tothe various eategories of posts inthe service 
‘must have attained the minimum age of eightcen years and must nat have attained the age of more 
than thirty five years on 1st day of Jaly ofthe Calendar year in which vacancies are advertised: 

Provided that the upper age-limit in the case of candidates belonging to the Scheduled 
Castes, Scheduled Tribes and suciother categories as may be-natified by the Goverament from 
time to time, shall be yreater by such number of years as may be specified. 

11. Character. ~The character of a candidate for direct rectultment to & post in the service 
‘must be such as 1o renter him suitable in all respects for employment in Government Services. The 
appointing authority shall satisfy himself on this point. 

‘Non-—Perions dismissed by the Union Governments, of a Stale Government, or by & 
‘Local Authority. or a Corporation. or body owned or controlled by the Union Government, or a 
‘State Government shall be inclgible for appointment to any postin the service. Persons convicted 
of an offence involving moral turpitude shall also be ineligible. 

12, Marital status—A male candidate who has more than one wife living or # female 
‘candidate who has maried a man already having a wife living, shall not be eligible for appointment 
to a postin the service: i 

Provides that the Board if satisfied that there exist special reasons for doing, so exempt any 
person from the operation of ths regulation. 
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13, Physical ftness.—No candidate shall be appointed 10 s ‘ood mental and physical health and free from any physical defect 

efficient performance of his duties. Before, a candidate, is finally appra 

   
‘shall be required to produce a Medical Certificate of fitness in with 
‘under Fundamental Rulle, 10, contained in Chapter-Ill of the Financial. Hand Book, Volume il, Part I: a, 

Provided that such a medical centficaie shall not be required om a candidate recruited by promotion. 
          

  

PART V—Procedure for recruitment A 
14, Determination of vacancies. —The appointing authority shall determiine and notify to 

the Exchange in aécordance with the rules and orders forthe in foree, the moro means ME MCie ieee rine Dane 
reserved for the candidates: belonging to the Scheduled Castes, Scheduled Tribes and other 
“categories under regulation 6. at 

‘The vacancies to be filed by direct recruitment shal! be notified by publishing i in atleast {wo leading Newspapers. 
15, Procedure for direct recrultment.—(1) For the purpose of direct recruitment to 8 post in the service there shall be constitwed s Selection Committee comprising ~ : 

(appointing authority or his nominee not below the rank of Joint 
Chief Executive Officer «= Chairman 

Gi) an officer belonging to Scheduled Castes or Scheduled Tribes nominated by the 
appointing authority. Ifthe appointing authority or his nominee belongs to Scheduled Ca oF Scheduled Tribes, an officer othor than belonging to Scheduled : 

    

         

      

   

    

   

      

    

eget 
{wo offsets nominated by the appointing authority one of whom shall be ‘belonging te Minority Community and the other belonging to Backwand Classes 

(iv) officer-incharge ofthe eltabiishment . 2 
0) one techmeal officer nominated by the appointing authority Member 

2) The Selection Committee shal scrutinize the applications and require the eligible candidates + appear in a competitive examination. s 
‘(3) Writen examination will be objective type. This written ‘examination will include 

‘Subject papers of General Hingi, General Knowledge and General Studies. In this examination Question papers will be provided in two copies (One Carbon Copy) to the candidate So thet «andidate can retain one copy ofthe papers. Negative Marking System will be adopted 10 avoid the 
‘guess works. In order to ensure transparency in the selection procedure answer sheets of question 

‘and secured marks by the candidates will be advertised in the Né and also will be oe eet ne 
Since writen examination will be condted $0. no exira marks will be given for higher ‘qualification other than required for the particular post. accordingly division of the marks for the 

“selection will be as here under



~ 0) 30% ‘marks 
‘qualification’s n level (for e.g.-Intermediate), 

(11) 40% marks for written examination (objective type). 
If particular post needs typing required qualification, then practical examination of typing 

will also be conducted besides objective type written examination. In this case 20% marks will 
‘stand for written-examination and 20% for typing practical examination. , 

(Ill) Maximum 15% marks will be allocated for retrenched employee, there marks will be 
caleulated as 5 marks for one year of complete service for example if onc employee (retrenched) 
served continuously for one year he will get S marks and ihe served continuously for two years 
‘then he will get 10 marks. 

(OV) 59% mark or ports wil be aloud in the folowing way: 

(d) For UniversityPost-graduae collegecollege level sportsman'women 2% marks. 
(V) 10% macks will be allocated for interview, which will be divided as following : 

(@) 4% marks for SubjecvGeneral Knowledge. 
(b) 3% marks for personality 

(6) 3% marks for expression power. 
(V0) Alter cinen eicinaton «mei i wil be prepared rd ar bed by 

‘candidate from {to TV above mentioned points, then on the basis of merit list four candidates will 
‘be called forthe interview for each vacant post 

(Vt) During interview of the candidate each member of the inteview Committee including 
‘Chairman of the Committee will allocate the marks based on above categorization. Total marks 
‘obtained in interview will be calculated by adding the separate marks given by the Committee 
‘members. Marks, obtained in qualifying examinations by candidate will not be provided to the 
interview Committee to avoid preconception about the candidate. 

(VIN) Macks obained in written examination will displayed and advertised after written 
‘examination and total marks obtained by the candidate will also be displayed at Notice Board and 
will be advertised in oewspaper after the interview. So that candidate will be able.to know his 
marks also his colleagues marks. 

(2) Af any candidate wants to look into selection procedures documents and obtained marks, 
the can go through by. depositing required fee. In case any candidate wants photocopy of the 
‘documents, he can get that by depositing Rs. 5.00 per copy. 

(4) () If two oF more than two candidates get equal marks, then Selection Committee will 
prepare merit ist according to their date of birth. : 

(1 Waiting ist will have the total names (25% of total Vacancies) according to merit list, 
Selection Committe will forward thelist of selected candidate's tothe appointing authority.  
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16. Procedure for ree by promotion through De Promotional 
Commiittee-(1) Recruitment by ‘shail be made on the basis of seniority subject to 

‘ejection of unfit through rs Committe nee 
(@) Appointing authority or his nominee not below the rank Of Sdint Chief Exceutive 

Officer .-Cheirman 
(Gi) Officer-in-charge of the establishment «Member 
(iii) An officer belonging to Scheduled Castes or Scheduled Tribes ‘nominated by 

“pointing authority, Member 
(iv) Ove technical officer not below the rank of Deputy Chief Executive 

nominated by gppointins authority Member 

  

Providing that i case there is no member belonging to Backward Class in the Selection 
‘Commitice an oiccr boning to Bickward Class shall be nominated by the appointing authority 
485 an additional member of the Selection Committee. 

(2) The appointing authorty shall prepare eligibility ls of the candidate in accordance with 
the Uttar Pradesh promotion by selection (on posts outside the purview of the Publice Service 
Commission) Eligibility List Rules, 1986 as. from time to time and place it before the 
Departmental Promotion Committee algng with their Character Rolls and such other records 

pertaining to them as may be considered proper 
(3) The Departmental Promotion Committee shall consider the case of candidates on the 

basis of the records placed before it and if it considers necessary it may interview the candidates. 
also. 

(4) The Departmental Promotion Commitice shall prepare a list of selected candidates 

arranged in order of seniority a8 it stood in the cadre from which they are to be promoted and 
forward the same to the appointing authority. 

17. Combined setect list.—If in any year of recruitment appointments are made both by 
direct recruitment and by promotion for any category of postin the service, a combined select ist 

‘shall be prepares! by appointing authority by taking the names of candidates alternately from the 
relevant lists in such manner that the preseribed percentage is muintained-ahesfrst name in the Vist 
being tte person to be appointed by promotion suman 

PART VI-AppointoentProbarion, Confirmation and Seniority 
18. Appointment. — (1) Subject to the provisions of sub-regulation (2), the appointing 

authority shall make appointments by taking the name of candidates in the order in which they: 
‘stand fm the lists prepared under regulations 1 or 16 as the case may be. * 

(2) Where, in any year of recruitment, appointments are to be made both by direét 
recruitment and by promotion. regular appointments shall not be made unless selections are made 
from both the sources and combined list is prepared in accordance with regulation 17. 

(3) If more than one order of appointment are issued in respect of any onc selection, 
‘combined order shall also be issued, mentioning the names of the persons in order of seniority as 
determined in the selection or. as it stood in the cadre from which they are promoted. If the 
appointments are made both by direct recruitment and by promotion, names shall be arranged in 
secordance with the eyelc order, referred to in regulation-17 

19. Probation. —{1) A person on appointment to a post in the Service against a substantive 
‘vacancy shall be placed on probation for a period/of two years. The probation peti forthe person 
appointed by promotion shall be one year. ‘
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for reasons to be recorded extended the period of 
individual cases, specifying the date upto which the extension is granted : 

‘that save in exceptional circunistances, the period of probation. shall not extend 
‘beyond one year and in no circumstances beyond two years. 

{G) 17st appears to the appointing authority at any time during or at the end ofthe period of 

probation of extended period of probation that a probationer has not made suicient use of Nis 

  

(4) A probationer who is reverted or whose services are dispensed with, under sub- 
regulation (3) shall not be entitled to any compensation. : 

(G) The appointing authority may allow continuous Service rendered in any officiating oF 

temporary capacity on a post including in the cadre of the service or any other equivalent or higher, 
post, tobe taken into account for the purpose of computing the period of probation. 

"20. Confirmation —A probationer shall be confirmed in his appointment atthe end of the 
petiad of probation or the extended period of probation 

(his work and conduct is reported to Be satisfactory, 
(@) his integrity is cenitied, and 
{6) the appointing authority is satisfied that be is otherwise fit for confirmation. 

~n. Seniority. -(1) Except as hereinafler provided, the seniority of persons inthe cadre of 

the service shall be determined from the date of substantive appointment and if two or more 
— ‘are appointed together, by the onder in which their names are arranged in the appointment 

  

Provided that if the appointment order specifies a particular back date with effect from 
‘which a person ‘substantively appointed, that date will be deemed to be the date-of order of 

‘substantive appointment and in other cases it will mean the date of issue ofthe order: 
"Provided futher that, f more than one order of appointment are issued in respect of any 

cone selection, the seniority shall be as mentioned in the combined order of appointment issued 
‘under sub-regulation (2) of regulation 18. 4 

‘2) The inier se seniority of persons appointed directly on the result of any ene selection, 
shall be the'same ap determined by the Selection Committee: 

Provided thatalcandidate mecruited directly may lose his seniority ifthe fils to join without 
valid reasons when vacancy is offered to him, The decision of the appointing suthority as to the 
validity of reason shall be fina. 

1G) The inter se seniority of persons appointed by promotion on the result of dry one 
selection shall be the same as it was inthe cadre ‘rom which they were promoted 

(4) Where appointments are made both by promotion and by direct recruitment fron more 
than one sources and the respective Quota of the source is prescribed, the inter se seniority shall be 
determined by arranging the names in a cyclic order in a combined list, prepared in accordance 
‘with regulation 17 in such manner thatthe preseribed percentage is maintained: 

Provided that: 
1G) Where appointments from any so: tees are made in excess of the prescribed quota, 

the persons appointed in excess of quota shal be push down, fr seniority to subsequent year or 
‘years in which there are vacancies in accordance with the quota 

2 (ii) Where appointments from any source fall short of the prescribed quota and 
appointments against such unGlled vacancies are "wade in subsequent year or years. the persond £0 
appointed shall not get seniority of any carlier year but shall get the seniority ofthe year in which 
thei appointments are so made However, in the: combined list of that year to be prepared under 
this regulation, their names shall be placed atthe Yop followed by the names, in the eyetic order of 
the other appointees. 

 



  

PART Vil—Pay Bt. = 
22. Seales of Pay. (1) The scales of pay admissible to persons appoinied to the various 

categories of posts in the Service ‘or officiating capacity or as a temporary 
‘measure, shall be such as may be: ec by the Board, with previous approval of Government 
from time to time. 

(2) The scales of pay atthe time of commencement of these regulations shall be such as 
specified against the relevant posts i the Appendix “A”. 

23. Pay daring probation. —{1) Notwithstanding any provision in the Fundamental Rules 
to the contrary, person on probation, if he is not already in permanent Govemment Service, shall 
be allowed his first increment in the time scale when he has completed one year of satisfactory 
service and second increment after two years’ service when he has completed the probationary 
period and is also confirmed : 

Provided that if the period of probation is extended on account of unsatisfactory work or 
conduct, such extension shall not count for increment, unless the appointing authority directs 
otherwise. 

(2) The pay during probation of a person who was already holding a post under the Board 
shall be regulated by the relevant Fundamental Rules: 

Provided that ifthe period of probation is extended on account of unsatisfectory work and. 
condiet, such extension shall not count for increment, unless the appointing authority directs 
otherwise, 

{G) The pay during probation of a person already in Board’s Service shal be regulated by 
the relevant rules, applicable to Governnient servants generally serving in connection with the 

affairs ofthe State. 
24. Criteria for crossing efficiency bar—{1) No person will be allowed to cross: 

| (i) The first efficiency bar or the single efficiency bar (when there is only one 
efficiency bar) unless his work and conduct are found to be satisfactory and unless his 
integrity is certified, ond 
{ii the second efficiency bar unless he has worked deligently and to the best of the 

ability. his work and canduct is found to be satisfactory and unless his integrity is 
enified. 

    

PART VIll--Other Provisions 
25, Canvassing—No recommendations, either written oF oral, other are those required 

lunder the regulations applicable to the post or service willbe taken into consideration. Any attempt 
‘on the purt of a candidate (o enlist pat ireetly or indirectly for his candidature will disqualify 

hi for apointnent. 
26, Regulation of other matters.—In regard to the matters not specifically covered by 

these reyulations, persons appointed to the Service shall be governed by the rules, regulations and 
‘orders applicable to Government Servants serving in connection with the affairs ofthe State, 

27, Relaxation in the conditions of service—Where the Board is satisfied that the 
‘operation of any regulation reyulating the conditions of service of a person or persons appointed to 
the service causes unduc hardship in ary particular case, it may, notwithstanding anything 
contained in the ons applicable 10 the ease with the previous approval of the Government, 
by order. dispenss with or relan the requirments of that regulations to Such extent and subject to 
such conditions as it may consider necessary for dealing with the case in just and equitable 
manner, 

28. Saving —Nothing in these Regulations shall affect reservations and other concessions 
required to be provided for the candidates, belonging to Scheduled Castes/Scheduled Tribes and 
ther special eategories of persons in acco-ance with orders of the Government issued from time 
to time inthis regard. 

 



  
  

  

  

f APPENDIX-A 

: __ [See REGULATIONS 4(2) AND 22}, 

a ‘Name of Post Scale of Pay See a i 

(A) Managerial Cadre: < 

1 Village Industries Officer Rs. $000-1S0-8000 16S, 

2 Assistant Development Rs, $000-150-8000 a 10 

Officer (2). $ 
3. Senior Industrial Co- Rss, 000-150-8000 Oe 5A 

operative Inspector 

4 Assistant Development Rs, 450-125-7000 128. & 

Officer (1). 
. $ Industrial Co-operative Rs. 4500-125-7000 4 10 

6 ndustial Co-operative 00-85-4900 SH a a is Re. 3 : 

(B) Clerical Cadre: 
1. Office Superintendent (1) Rs. 550-175-9000 1 0 

2 “Office Superintendent (11) Rs. S000-150-8000 6 ° 
3 Siiperintendent Production Rs. 4500-125-7250 4 ° 

{Clerical 
4 Head Clerk (1), Rs, 4500-125-7000 +, 0 

5 Noter & Drafter Rs 430-125-7000 26. 3 
6 — Record Keeper Rs. 4500-125-7000 0 1 

7 Assistant Superintendent Rs. 4500-125-7000 6 0 
Produttion (Clerical). 

$ Head Clerk (M1). Rs. 400-100-6000, 3. 0 
9 Rs. 4000-100-6000 Lenk ee 

10 Rs. 400-100-6000 4 0 
4 

1} Upper Division Clerk * Rs: 400-100-6000 5 0 

12 Store-cum-Accounts Clerk Rs. 400-100-6000 0 2 

13 Accountant Rs. 000-100-6000 22 2 
1 Accountant-cum-Cashier Rs. 400-100-6000, 3 3 
15 Lekhapa Rs, 400-160-6000 1 0. 

16 Lekhakar Rs. 4000-100-6000 6 eo 

17 Accountant-cum-Head- Rs. 4000-100-6000 9 0 

Clerk. 

18 Statistician Rs. 400-100-6000 ° 
19 Care Taker Rs. 450-125-7000 oO 1 

20. Clerk/Typist/ Store Keeper Rs. 3050-75-3950- 7 8 42 

i 80-4590, 
21 Junior Cashier Rs. 2050.75-3950- 1 ° 
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80-4590. 
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Total 

16 
2 

1 

136 

a RAINE SS



Rs $500:175-9000 
Rs. $000-150-8000 

Rs. 4500-125-7000 
Rs, 400-100-6000 

Divisional Superintendent Rs, 000-150-8000 
of Industries (Account). 
Chief Accounts Inspecior/ Rs. $000-150-8000 

3° Senior inspectorof Rs 4500-125-7000 
‘Aecounts/Stock Verifier. 

4 Assistant Accountant Rs, 4000-100-6000 
'S Junior inspector of Account Rs. 4000-100-6000 

(€) Technical Cadre: 
1-Blanket Scheme : 

(Manager (Blanket) Rs. $000-150-8000 
ii) Superintendent Production Rs. 4500-125-7250 
(it) Assistant Superintendest Rs. 500-125-7000 

Production. 
(0) Weaving Supervisor Rs. 3200-85-4590 

2 Khai Amber 
‘Charkif and Lok Vastra Scheme : 
(@Officer-in-charge (Fraining Rs. $000-150-8000 

and Account). 
(Ui) Superintendent Production Rs. 4500-125-7250 
(wi) Assistant Superintendent Rs, 4800-125-7000 

Production (Amber). 
(is) hadi Specialist Assistant Rs 4500-125-7000 
(0) Senior Weaving Instructors. 3200-85-4900 
(Spinning Supervisor Re. 3050-75.3980- 

80-4590. 
(19 Junior Weaving Instructor Rs. 305U-75-3950- 

80-4590, 
3-Leather Scheme : 

(Divisional Superintendent Rs. $000-150-8000 
of Industries (Leather), 
‘Senior Technical Assistamt Rs. 4500-125-7000 
Technical Assistant (I) Rs. 450-125-7000 
Technical Assistant Rs. 3200-85-4900, 
Leather Instructor Rs. 3200-85-4900 
‘Assistant Instructor Rs. 3050-75-3950- 
(eather. pe i ee  



    
(@ Superintendent Production Rs, 500-150-8000 0 1 1 

  

     

(Hand Made Paper. Kalpi). 
(Ui) Research Assistant (Hand “Rs $000-150-8000 4 ° 1 

Made Paper). ‘ 2 \ 
(ili). Superintendent Production Rs. $500-125-7250 1 ° 1 

‘(Faizabad). 
(Technical Assistant Rs. 3200-85-4900 3 ° 3 
(0) Artinainvetor “Rs. 3200485-4900 1 ° 1 
(v1) Mechanie (land Made Rs. 3050-75398 Fa! 2 

Paper). 80-4590. bs 

‘S-Quality Comteot Laboratory : - 
(Onnalyst ‘Rs. 480-125-7000 4 o 4 

6-Gur/Patm GuesSeheme : ce : 
(Divisional Superintendent — Rs. 500-150-8000 @ 1 st 

of industries (Gur). 
(i) Research Chemist¢Paim Rs. 500-150-8000 1 o 1 

Gur). oo 
(lit) Senior Gut Development Rs. $000-180-8000 eee 1 

(0) Assistant Botaniet¢Palm “Rs. 5000-150-8000 1 o- 1 

(0) Palm Product Development Rs. 500-125-7000 ae ° s 

40) Palen Product Rs. 450-125-7000 = 1 ° 1 
Inspector a : 

(i) Gur Development inspector Rs. 450-125-7000 1 1 
(oil) DisiictGur Demonstrator Rs, 3200-85-4900 ° 6 
tix) Meehanie¢Gur). “Rs 3200-85-4900 0 2 

4 (8) Technical Assistant(Palm —-Rs°30S0-75-3950- o 2 
Gur). 80-4590. 

(2) Process Avsistant (Palm Rs. 3050-75-3950- 2 0 24 

7DrainingGadre ae 
(0) ~eniot Fechnical Assistant Rs. 4500-185:7000 0 1 1 

2 ‘¢Match). 
(0) Senior Technical Assistant Re: 4500-125-700R- 0 1 1 

(Fibre). 
3 

\i)ybechaieat Assistant (Match) Rs. 3200-85-4900-"- Fro 

wa



   
Oy 

o 

(F) Marketing Cadre y 

80-4590, 
Rs. 3080-7$-3950- 

80-4590, 
Rs. 3080-75-3950- 

80-4590, 
Rs. 3050-75-3950- 

80-4590, 
Rs, 3050-75-3950- 

80-4590. 
Rs. 3050-75-3950- 

80-4590. 
Rs: 3050-75-3950. 

80-4590, 
Rs. 3050-75-3950- 

80-4598, 
Rs, 3050-75-3950- 

80-4590, 

Rs. 3050-75-3950- 
80-4590, 

Rs. 3080.75-3950. 
80-4590, 

Rs, 3080-75.3950- 
80-4590, 

Rs. 3050-75-3950- 
80-4590, 

Rs. 3050-75-3950- 
80-4590, 

Rs. 500-150-8000 
Rs. 000-150-8000 
Rs. 4500-125-7000 

Rs. 4500-125-7000 

Rs. 500-150-8000 
Rs. 4500-125-7000 

Rs. 400-160-6000 
Rs. 3200-85-4900 
Rs, 3050-75-3950-80- 

4590, 

° 
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